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2. Considering the su]mniséiOns and gone' 9 )

" OuAet 609/95

. Hom'ble Mr. K.D.Saha, remper(A).

svease

Agjournea to 30,106,1995, b}——ﬁ

‘Member (a)

Hon'ble Mr. A.K.Sinh3, Member (J)
Hon'ble Mr, K, D, saha, Member (&)

We have heard the learned c ounsel for the

épplicant. The'praizer of the a@pplicant is that

. the respondents be commanded not to remove the' name

- of the applicant from the approved list of casual

mdzdoors in C.D,A, It appears that -ia representation

Annexure-&/5 dated 19.8,1995 was filed before the
Joint Controller of’Defence &ccountE, Patna but that

h@s not been disposed of,

I}

. A
through the represent@tion Annexure-~A/Ss, we think

“that &—et this application be diéposed‘of and ve

n
accordlngly give @ directlon to theégongroller
» Af)
of Defence Accounts, Patna to dispose of the w_#,.(uw

appllcation dated 19,8,1995 Annexure-l\/s of the '
appllcant within 3 months from the rsceipt of this
order by speaking &nd reasoned order, With this ,
A Lo ,
observation, this application is disposed of.

( keDSSHE ) Mol b

( A K.sinha )
Member (A) Member (J) 56)"5)7““




